
15 -ാം േകരള നിയമസഭ

11 -ാം സേ�ളനം

ന��ചി�മി� േചാദ�ം നം. 458 08-07-2024 - ൽ മ�പടി�്

ജയിൽ തട�കാ�െട ശി�ായിളവ ്വ�വ�കളിെല മാ��ൾ

േചാദ�ം ഉ�രം

�ീ. സ�ി േജാസഫ ്,
�ീ. തി�വ�ർ രാധാ��ൻ ,
�ീ. പി. സി. വി�നാഥ്,
�ീ. ഐ. സി. ബാല��ൻ

�ീ. പിണറായി വിജയൻ
(�ഖ�മ�ി)

(എ)

ജയിൽ തട�കാ�െട ശി�ായിളവ ്സംബ�ി�

2018-െല സർ�ാർ ഉ�രവിൽ രാ�ീയ
െകാലപാതക േക�കളിൽ 14 വർഷ�ിൽ താെഴ
മാ�ം ശി� അ�ഭവി� ��വാളികൾ�്
ശി�ായിളവ ്നൽ�വാൻ സാധി�ി� എ�്
വ�വ� െച�ി�േ�ാ;

(എ) 25-05-2016 ൽ �ൻസർ�ാർ അധികാര�ിൽ

വ�േ�ാൾ വിേശഷ അവസര�ളിെല ശി�ാ
ഇളവിന ് 29-10-2012 െല ഉ�രവ ് �കാര��
മാനദ��ളാണ ് നിലനി�ി��ത.്
(അ�ബ�മായി േചർ�ിരി��.)
23.11.2018-െല സ.ഉ(പി)നം.73/2018/ആഭ��രം

�കാരം മാർ� നിർേ�ശ�ൾ �റെ��വി�ി��.
ഈ ഉ�രവിൽ �േത�ക ശി�ായിളവിന്

അർഹതയി�ാ� വിഭാഗ�ിൽ രാ�ീയ

െകാലപാതക േകസിൽ ഉൾെ�� തട�കാർ� ് 14
വർഷം യഥാർ� ശി� �ർ�ിയാ�ിയാൽ

മാ�േമ അകാല വി�തലിന ്പരിഗണി�ാൻ പാ��
എ� ്വ�വ� െച�ി��.

(ബി) ഈ വിഷയം സംബ�ി� 2022-െല ഉ�രവിൽ

��ത വ�വ�യിൽ മാ�ം വ��ിയി�േ�ാ;
എ�ിൽ ��ത വ�വ� നീ�വാ��ായ
സാഹചര�ം വിശദമാ�േമാ?

(ബി) ജീവപര��ം തട�കാർ ജീവിതാവസാനം വെര��
കാലേ�� ് ശി�ി�െ��വ�ം 14 വർഷം

യഥാർ� ശി� �ർ�ിയാ�ിയാ�ം വി�തൽ
ലഭി�ാ�വ�മാണ.് 
2014-െല േകരള �ിസ�ക�ം സം��ീകരണ
സാ�ാർ�ീകരണ േസവന��ം (നിർ�ഹണം)
ച��ളിെല ച�ം 462 �കാരം ജയിൽ ഉപേദശക
സമിതി ശിപാർശ െച�ക�ം ആയത ്മ�ിസഭ�െട
ഉപേദശം അ�സരി� ് ഇ��ൻ ഭരണഘടന�െട
161-ാം അ�േ�ദം �ദാനം െച�� അധികാര�ൾ
വിനിേയാഗി� ് ബ�. ഗവർണർ അംഗീകരി�ക�ം
െച�� തട�കാർ� ് മാ�േമ അകാലവി�തൽ
അ�വദി�െ��ക�ള�.
രാ�ീയ െകാലപാതക�ളിൽ ശി�ി�െ��വർ

ഉൾെ�െട�� ഏെതാ� തട�കാർ�ം ഇത്

ബാധകമായതിനാൽ ഈ നിബ�ന ഒഴിവാ�ി
25.11.2022 െല സ.ഉ(എം.എസ)്ന�ർ 244/2022/
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ആഭ��രം �കാരം ���ിയ മാർ� നിർേ�ശ�ൾ
�റെ��വി�കയാണ ്ഉ�ായത.്

െസ�ൻ ഓഫീസർ
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Home Department - Prisons- Special Remission to Prisoners of various Prisons in connection with thc State Reorganization Day 2012-- granted- Orders issued. 

G.O.(MS) No. 268/12 /Home. 

GOVERNMENT OF KERALA 
ABSTRACT 

HOME (B) DEPARTMENT 

Read:- 1. GO(MS)No. 234/11/Home dated 24/10/2011. 

Period of Sentence 

Upto 3 months 

Sectt. 37.3/66/2011/20 Lakh. GPM. O Govt. of Kerala 

L. Letter No.WP1-13080/2011 dated 16/10/2012 from the Additional Director General of Police (Prisons), Thiruvananthapuram. 

Dated, Thiruvananthapuram, 29/10/2012 

In exercise of the powers conferred under section 432 Criminal Procedure Code, 

1973 Government are pleased to order the following remission scale in connection with the 

State Reorganization Day 2012 (the first day of November 2012), to the prisoners of the 

various prisons in the State having good behavior and no adverse remarks. 

Above 3 months and upto 6 months 
Above 6 months and upto one year 
Above one year and upto 2 years 
Above 2 years and upto 5 years 
Above 5 years and upto 10 years 
Lifers 

ORDER 

Scale of remission granted 

15 days 
I month 
2 months 

3 months 
4 months 
S months 

l year 

The remission granted to priSoners will be treated as actual sentence. The above scale of 

remission will be granted subject to the following conditions: 

1. Prisoners undergoing actual imprisonment on 15/8/2012 alone are eligible for the 

benefit of the special remission. 

2. Prisoners on authorized leave on 15/8/2012 shall be considered as prisoners 

undergoing actual imprisonment. 

Coannad hi CamCoan 



The following prisoners will be ineligible for special remission. 
i) Professional or hired murderers 

To 

i) Persons who committed murder for religious, communal or caste reasons and thoe 

who are sentenced for life imprisonment for offences against the security of the State. 
ii) Persons who committed murder while involved in smuggling operations or murder of 

prison staff, prison visitors and public servants on duty. 
iv) Persons involved in sexual assault in any form against women and children resulting 

in death and in the murder of women and children and persons aged above 65 ycars. 

v) Persons convicted under the Narcotic Drugs and P'sychotropic Substances Act. 
vi) Persons convicted and sentenced by the courts of other States. 
vii) Persons who are foreigners. 
While granting special remission to prisoners the Additional Director General of Police 

(P'TIsons) will ensure that the relevant provisions in the Kerala Prison Rules, 1958 are complicd 

with strictly. It is made clear that the provision in 78 (2) Kerala Prisons and Correctional 

Services (Management) Act 2010 (9 of 2010) will not stand in the way of granting special 
remission being issued by invoking power under section 432 Criminal Procedure Code, 1973. 

3. The Advocate General, Ernakulam. 

1. The Additional Director General of Police (Prisons), Thiruvananthapuram. 2. The Director Information and Public Relation Department. 

4. The Registrar, High Court of Kerala 

By Order of the Governor, 
SAJEN PETER 

Principal Secretary to Government. 

S. The Secretary, Kerala Legislature Secretariat. 
6. The Secretary to Governor with Covering Letter. 
7. The Private Seeretary to Chief Minister. 

dated 10/Ð/2012). 
8. The General Administration (SC) Department (vide item 2381 

9. Stock le/Office copy. 

Forwarded/By Order 

Section Oficer. 
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